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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY, THE THIRTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO:31 185 OF 2025

Between:

Mr Gadige Vishnu Kishore, S/o. Gadige Nagaraju, Aged About 19 years, Occ ;

Student, R:/o. 9-100, Chowdamma Colony, Rajoli Village Rajoli lrlandal, Jogulamba
Gadwal, Telangana Pin- 509126, lndia.

...,.PETITIONER

AND

'1 . The Union of lndia, Rep- by its Secretary Ministry of Human Resource
Development, Shastri Bhavan, Dr Rajendra Prasad Road, New Delhi.

2. The State of Telangana, Rep. by its Principal Secretary, Medical, Health and
Family Welfare, Secretariat Buildings, Hyderabad.

3. KNR University of Health Sciences, Rep. by its Registrar, Warangal,
Telangana.

.....RESPONDENTS

Petition Under Article 226 ot the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, order or direction, more so particularly in the nature of a

writ of N4andamus, decraring the action of the 3'1 1 Respondent herein i.e., KNR
University of Health Sciences, Rep. by its Registrar, Warangal, Telangana, in
considering the petitioner tvrr. Gadige Vishnu Kumar as not erigibre, under the,
despite the fact that the petitioner was not at faurt for not studying at one
particular place and that it was onry due to the proximate prace of choice to the
nearest available prace of study owing to the exigencies of the Terangana
Agitation and covid - 19 pandemic, as a resurt of that the petitioner Mr. Gadige



Vishnu Kishore as not eligible in home state, is as illegal, arb itrary and against

the principles of natural justice and to consequently direct the 3rd Respondent

herein i.e., KNR Urriversity of Health Sciences, Rep. by its Registrar. Warangal,

Telangana, to con:;ider the Petitioner Mr. Gadige Vishnu Kishore, as eligible

candidate during Cc,mpetent Authority Quota (aC) counselling {or the NEET UG-

2025 tn the interest ;f justice.

LA.NO:'l OF 2025

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in suppo( of the petition, the High Court may be pleased to

direct the 3rd Respondent KNRUHS University to consider the Petitioner as

eligible candidate dLrring Competent Authority Quota (CQ) counselling for the

NEET UG-2025 for admission into IvlBBS, pending disposal of the main writ

petition, in the interest of justice.

Counsel for the Petitioner : SRI P.SURESH KUMAR

Counsel for the Resp rndent No.1 : SRI N.BHUJANGA RAO, DEPIJTY
SOLICITOR GENERAI. OF INDIA

Counsel for the Respundent No.2 : G.P FOR MEDICAL HEALTH l\ND FAMILY
WELFARE

Counsel for the Respc ndent No.3 : Mr. T.ISHRATH BEGUM, LEAFINED

COUNSEL REPRESENTING SRI T.SHARATH, SC FOR KALOJI NARAYANA
RAO UNIVERSITY OF {EALTH SCIENCES

The Court made the fo lowing ORDER



THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.31185 of 2O25

ORDER:

Hcard Mr. P. Suresh Kumar. learned counsel lor the

petitioner and Ms. Ishrath Begum, learned counsel represerrt rng

Mr. T. Sharath, learned Standing Counsel for Kaloji Naravana

Rao University of Health Sciences appearing for respondent

No.3 (lor short 'the University').

2. The petitioner approached the respondent University

along r.l,ith documents to consider him as a'Local Candidate'for

admission to MBBS/BDS Course in the Medical institutions of

the State of Telangana for the academic year 2025-26 in tcrms

of advertisement dated 15.07.2025.

3. Learned counsel for the petitioner submits that the

petitioner has studied upto 1Oth class in Kurnool. Thereafter,

b1' residing in the State of Telangana at Hyderabad, he has

completed his Intermediate for the academic yeas 2O2I-22 and

2022-23 and thereafter, he attended NEET UG Examination on

04.05.2025 and obtained an A[ India Rank of l5272l by

obtaining 472 rnarks in the eligibility test. The petitioner

applied online for competent authority quota on 17.OZ .2025 in

the respondent University, but he was considered as not eligible



-Ibr being tr€ €rted as non-local. Therefore, the petitioner may be

permittecl tc make a s'ritten representation seeking to consider

his case as a 'Local Candidate' and the resp()nc ents may be

clirected to c,rnsider tlre same

4. Lcarnerl Star-rding Counsel ior the respondcnt University

srLl:mits th at il- t he petitioner makes any represcrntation, the

respondents :;hall consider the same in accordatrt:e with law.

5. Upon hearir-rg lear-ned counsel for the part es, u,ithout

making anv corrrme.rts on the merits of th( claim of the

petltloner, clispose of the Writ Petition with lit,erty to the\\€

petitioner to mal<e a representation to lhr: respondent

Thereupon. t hi' respondent Universitv shall consiclet- the samc

in accordance i ith la u'. rvithin a period of tr,"'o da-vs. However,

there shall be n o order as to costs.

Miscellanr ot-ts applications pending, if an-v. shal1 stand

closed.
1]D/.I/I. NAGAMANI

REGIST
,TRUE COPY//

St:CTION OFFICER

'1. The Secretary, Union of lndia, Minist ry of Human Re ource Development,
Shastri Bhavan. Dr Ra jendra Prasad Road, Ne

2. The Principal Secr eta ry, Medical, Health and F elfare Se,cretariat
Buildings, State of Telangana at Hyderabad

3. The Registrar, KN ? University of Health Sciences, Waran gal. Telangana.4. Two CC's to G P FOR I\,lEDICAL HEALTH AND FAIMILY WELFI,RE, HishCourt for the State cf Telangana at Hyderabad (our)5 One CC to SRI P.S URESH KUMAR, Advocate loPUCl6. One CC to SRt N.EHUJANGA RAO, DEPUTY SOLICITOR GENERAL OFlNDlA, Advocat [C,PUC]

To

7. One CC to SRI l' S-]ARATH, SC FOR KALOJI NARAYANA RAO
UNIVERSITY OF: HEALTH SCIENCES

,OU. 
,*o CO CoOies ,\)il , Advocate (OPUC)

Universitr, to consider his case as a Local Candidate.

a\



HIGH COUR'I'

DATED:1 311CI12025

ORDER

WP.No.31185 of 2025

DISPOSING OF THE W.P

WITHOUT COSTS.
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